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Hon ., Mr. Justice U.C. Srivestava, V.C P -
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The applicant®s fether late Shri Damodar
' Dutt Sharma was @ confirmed Clerk in the Forest
H Research Institute. He was confirmed in the year .‘
[ ™ 1925 ss such. In the year 1936 he fell & victim - "‘""
| of Tuberculosis end died in the yeer 1974, till then B
family pension wss not admissible to eny emyloyee a.ﬁd
it wés introduced in the yeer 1980. According to
the applicent, under this scheme the applicant was
slso entitled to the femily pension &nd halm pla.ced_
| relience of the G.O. No. 1/75/87-P&P N dsated 14.1.88
which %- allowed family pensibn to the families of
the govermnment servants who hed rendered ten years or
more service aend were retired permanently in:cap&t-_:i.-;
tated for further government service by @ppropriate
Medical authority. The pension wés allowed at.the
) seme rate as admissible. The mother-in- lew of the e K

épplicant claimed for family pension and mother :in

law died and &s such the applicent’'s mother sre—thet
has claimed femily pension under the
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of the applicent wes informe

|
|
|

her late husbend Demodsr Dutt Sherme was not im
feceipt of invalidation of pension after his invali-
dation from Forest Research Institute and Colleges,

as such she is not entitled to any femily pension.

v
3. The respondentis have clso plecded that there ’
is no record on this resgect. However, it is the

duty and responsibility of the respondents to maintain
ithe records and it is expected that they will search

out the records. 1Inccse it is found thet the husband

of the applicant retired from service as a result of —
ailment he died, obviocusly the applicent's case shall

be reconsidered for grant of family pension. The
respondents snall sesrch out the records within the

periocd of 3 months and give @ date to the applica;t

to appear within this dete on which date the spplicant

will be apprised of the correct factual pos it:@_‘m.a ff‘
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With these observetions, this application

shaell stand disposed off finelly.

Vice Chairmen

20t
Dateds 26th Nov: 1992 S |



